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Subject: Report regarding Hon’ble NGT Suo Motu matter O.A 693/2023 - “Pollution Control 
Boards are the Weak Link’. 

Sl. 
No. 

Designation
No. of 

Sanctioned 
Post

No. of 
Vacant 

Post

Duration since 
when vacant

Reason for not 
filling vacant 

posts

Timeline 
for filling 

the 
Vacancy 

List of activities to be 
carried out for filling the 

vacancy and their 
respective timeline

1 Engineering and Technical service

 

Senior Environmental 
Engineer   5 1 October, 2024 

Promotional 
post. Backlog 

against reserved 
quota

 March, 
2025

 

Matter taken up with 
Govt. for considering 
de-reservation of the 

reserved post for 
filling up the 

vacancy. 
 

Assistant Engineer  25  2 October, 2024 
New recruit 

resigned
 December, 

2024
Selection committee 

meeting 
2 Laboratory and Scientific service

 

Senior Environmental 
Scientist 3  1  October, 2023

Promotional 
post. Backlog 

against reserved 
quota

  March, 
2025

Matter took up with 
Govt. for considering 
de-reservation of the 

reserved post for 
filling up the 

vacancy.  

Executive 
Environmental 
Scientist

 6 1  October, 2023
Promotional post. 
Backlog against 
reserved quota

 

Matter took up with 
Govt. for considering 
de-reservation of the 

reserved post for 
filling up the 

vacancy.  

Assistant Executive 
Environmental 
Scientist

 7 1 December, 
2022 

Promotional post. 
Backlog against 
reserved quota

 

Matter took up with 
Govt. for considering 
de-reservation of the 

reserved post for 
filling up the 

vacancy.  

Assistant 
Environmental 
Scientist

 10  5  June, 2024

Promotional post. 
No eligible 
candidate

   

Scientific Assistant-I  2 1   2014  No eligible 
candidate

   

Scientific Assistant-III 6 1 September, 
2022

Retirement  

Restructuring of the 
cadre along with 

increase in the cadre 
strength is proposed 
in the New Service 

Rule. Once the 
Service Rule is 

approved by Govt 
process shall be 

initiated for 
recruitment.

3 Environmental, Planning, Mass Awareness and Public Relation service

 
Planning and Research 
Officer  1  1  July, 2022

Promotional 
post. No eligible 

candidate 
   

4 Finance and Accounts service
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Assistant Manager 
(Finance & Accounts)  2  1  August, 2024

Recruitment 
vacancy  

Restructuring of the 
cadre is proposed in 

the new service 
Rule.  

5 Administrative and Establishment service

 

Assistant Manager (HR 
& Administration) 3   1  August, 2024

 Recruitment 
vacancy

 

Restructuring of the 
cadre is proposed in 

the new service 
Rule.   

Administrative 
Assistant-II 26   1  August, 2024

Retirement 
vacancy

December, 
2024

Recruitment 
committee meeting 

Driver  13  1  January, 2024 Retired 
March, 
2025 

Restructuring of the 
cadre along with 

increase in the cadre 
strength is proposed 
in the New Service 

Rule. Once the 
service Rule is 

approved by Govt 
process shall be 

initiated for 

recruitment. 
Grade-IV  56 2   August, 2024

Retirement 
vacancy

December, 
2024 

Selection committee 
meeting  
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A. Details of Laboratories w.r.t. Water (Prevention and Control of Pollution) Act, 1974 

and Air (Prevention and Control of Pollution) Act, 1981. 

 

1. Pollution Control Board Assam has a total no of five (5) laboratory establishment viz. 

i. Central Laboratory, 1978 

ii. Regional Laboratory: Silchar, Bongaigaon and Sivasagar,1982 

iii. Regional Laboratory: Tezpur,1998 

2. None of the laboratory is declared as State Water Laboratory or as State Air Laboratory. 

3. None of the laboratories is notified in the Official Gazette. 

4. No State (or) Institute laboratories other than those set up by PCBA have been specified 

as State Water Laboratory or as State Air Laboratory, as per the information available 

with PCBA. However, the Pollution Control Board, Assam has notified a list of 

recognized Environmental Laboratories (Third Parties) authorized for Environmental 

Monitoring and Sampling of Effluent/wastewater, Ambient air/Stack emissions and Noise 

level across different categories of industries within the State of Assam. 

5. (i) Number of Laboratory planned for notification as State Water Laboratory and as State 

Air Laboratory: 5 (five). 

B. Information on Laboratory recognized as ‘Environment Laboratory’ under 

Environment (Protection) Act, 1986 (EPA 1986). 

1. Out of Board’s five (5) laboratory, only Central Laboratory of the PCBA is recognized as 

‘Environment Laboratory’ under Environment (Protection) Act, 1986 vide No. Legal 

42(3)/87 dtd. 19/06/2017 and valid up to 19/06/2022. It may also be noted that the Central 

Laboratory of Pollution Control Board, Assam has been assessed and accredited by 

National Accreditation of Board for Testing and Calibration Laboratories (NABL) Vide 

Certificate No.: TC-11384, having issue date 10.02.2023 and is valid till 09.02.2025. 

2. The Board shall apply for recognition under Environment (Protection) Act, 1986 (EPA 

1986) and renewal of NABL Accreditation of the Central Laboratory, PCBA.  

(ii) Time required for Notification under Section 52 of Water Act and Section 28 of Air 

Act: 6 months. 
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3. Upgradation of the Silchar Regional Laboratory cum Office as per the requirement of 

NABL, has been initiated by the Board. 

4. The Central Laboratory of Pollution Control Board, Assam has been assessed for The 

Occupational Health and Management System and found to be in accordance with the 

requirements of the system standard ISO 45001: 2018 bearing Certificate No: 

OIBPLK1213 having issue date 29/06/2024 and valid till 28/06/2027. 

C. Details about sampling and monitoring under Schedule I of the EP Rules and 

prescribed under Consent to Operate. 

1. The PCBA under Schedule I of the EP Rules and prescribed all the parameters under 

Consent to Operate. Viz.  

i. Air: 21 (AAQ & Emission) 

ii. Water: 60 (Water & waste water) 

2. The Board’s laboratory has facility to monitor and analysis the parameters as at 

Schedule I of the EP rules. 

a. Air: 21 (AAQ & Emission) 

b. Water: 60 (Water & waste water) 

3. Most of the routine parameters (water, air and noise monitoring parameters) are 

analyzed by all the existing laboratories of PCBA. The specific parameters like – Heavy 

Metals, Stack Emission monitoring parameters, Pesticides, etc. are carried out by the 

Central Laboratory. 
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